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HIGH COURT FOR THE STATE OF TELANGANA AT TM)ERABAD
(Special Original Jurisdicti,on)

TUESDAY, THE TWENry SEVENTH DAY OF JANUARY
TWO THOUSAND AND TWENry SX

THE HONOURABLE THE CHIEFJUSTICE SRTAPARESH KUTAR SINGTI

THE HONOURABLE,SRT JUSTICE G.S. IIOHIT'DDIN
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A,o. 401 H*r,,#:ga"Lil

No.6(

Hisi,?'r,a8,i, Represent by Secretary Ministry of Finan@ North Bbck, New

circumstances
Petition under Article 226 of the Constitution of lndia

.RESPONDENTS

stated in the atfidavit filed therewilh, the High Court may be

pleased to ,ssue an
Praying that in the

the nature of WRIT
appropriate writ, order or direction more particularly one inOF MAND{MUS holding that the

2.

3.

o rl I o I]

notice issued (JAO) 6y 2,a
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Respondent under section 148 Dated. 21 .04.2022 vide DIN No- -

ITBA/AST/S/1 48 
-'l 

12022-231 1042806632(1 ) for the Assessment Year 201 8-1 9

and the consequential order passed by the 1st respondent uls. 147 r.w.s '144

read with section 144Bof the lncome-tax Act Date of Order 11.03.2024, DlN.

ITBA/AST/S/1 a7t2}23-24110623517tb(1) for the Assessment Year 2018-1s, as

arbitrary, illegal, bad in law, void ab initio, violation of principles of natural justice

apart from violation of Articles 14, 19 (1Xg) and 265 of cpnstitution of lndia apart

from being violative of provisions of seclion 148A and section 149 of the Act and

also contrary to the circular issued by CBDT and provisions of section 151A of

the Act, and corrsequently set aside the order passed bY 1st ResPondent u/s'

147 r.w.s 144 read with section 1448 of the lncome-tax Act Date of Order

11.03.2024, DtN' lTBArASTrsrl 47 t 2023-211 1 062351746(1) for the Assessment

Year 2018- 19 and all conseguential proceedings pu rsuant thereto'

praYing that in the circumstances stated

Petition under Section 151 CPC
rt may be Pt6ased to

in the affidavit filerd in luP-Port'of the Petition'

including any reePvery

the High

, Pursuant to the order
Cou

passed

staY all further Proceedings'
147 r.w-s 144 read with section 144Bof the lncome-

by the 1st ResPondent u/s'

.2024, DlN. ffBNAST/S/ 14712023-24110623
s1746(1)

tax Act Date of Order 't 1'03
nd notice under sectio n 156

for the Assessmerrt Year 2O1 8- 19and staY ol Dema

15612023-2411062351855(1) 
for the

Dated. 1 1.Og-2O24 vide DIN No'

disposal of the writ Petition'

Year 2018- 19' Pending

Counsel for the P'etitioner: THANNERU GHATANYA KUilIAR

No.l & 2: ils' J Sr. SG FOR lT

for the

for the
: SliT B' YADAv,

GOVT.
R,esPondent No'3

Sr. SG

of, Son
406, D. .'+:'iiif3:$;xo3,.$ 

R'$:
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1. Assessment Unit, lncome Tax
!99m No.4O1, 2ndFloor, E-Ramp,
oo3.

National e-Assessrnent Center,
Nehru Stadium, New Delhi-l 10

rclT 1, Silnature Towers,
Telangana- 500084

Sy No 6(P),

3. Commissioner of lnoome ta:r
(NFAC), C,-B lock, 4th Ftoor, S

lncome Tax, Andhra Pradesh and
No.922, 9th Floor, B Block, lTTovvers,

5. of Finance, Govemment of lndia,
New Delhi- 110 0O1.

Petition under Article 226 ot lhe constitt{ion of lndia prayrng that in the
circumstances stated in the affidavit filed therewith, the High court may be
pleased to issue a writ of Mandamus or any other appropriate writ, order or
direction -

2. 1

4

31 .O1.2O24, passed by 2nd
being without jurisdiction a
id down in Section 1448

(Appeals), National Faceless Aopeal Centre
P M CMc Centre, New Delhi - t1d00l.

Respondent for the assessment year

nd contrary to faceless assessment
of the lncome Tax Act 1961 and

(a) declaring

1961, dated

2O2O-21 as
procedure la

consequenfly.

the notice under Notice under Section 14g of the lncome Tax Act,

(b) to set-aside the subsequent proceedings in order under Section 147 dated

proceedings thereto for the

08.03.2025 issued by the 1st Respondent and along with all consequential
assessment yeat ZO2O_21 as being withoutJurisdiction, arbitrary, illegal, bad in law, apart from being violaliveof Artictes 14, 19(i[g) and 265 of the Constitution of lndia and contrary tofacelgss

and consequentty set_aside the same

assessment procedure laid down in

in the interests of justice.

Section 1 44B of the lncome Tax Act1961,

1

petition under Secl
in the arridavit r,'"d,, ";p";';,ffii,fr:;5:; ffiHJ:H:*,:grant stay of art further proceedings, including any recovery, incruding stay on


